
IN THEZ, CENTtAL MM4IN ISTTATIVC Til BUNAL 
CALCUTTA S1CH 

OA 117 of 196 

?reent : H.n'lle Mrs. Lakshrni 3warninathan, VicChairrna'n() 

Hcon'lala Mr. S. liswas, Aiinistrative Mrner 

Shri Mahe5war Nayak & Anr. 

H 	 _vs_ 

i) Uni.n of Iniia, cervice thr.uh the 
General Manager, Eastern Railway, Fairlie 
Plac, Calcutta. 

The Cjefnjneer(Cn), E.ly., Fairli 
Place, Calcutta. 

The Chief P?rssnnel Officer, Ily., 
Fairlie Plaa, Calcutta. 

The permanent Way 1nsectir, 
3arasat. 

For the Ap.licants : Mr. A. Chrab.rtv, Ciunsel 

F..r the Aesvendents : Ms. 1k. lasu, Ciunsel 

late of Orier : 1 461-2$03 

2LL 

Fleari 	 for b.th the .arties. The Li. eunsel 

for the renients submits that the isues raisei in the !resent 

application are 5ub-juiice ief.r' the 	Hiçh Ciurt f Calcutta. 

This averient is not c.ntr.vertei by the Li. Cunel for the appli-

Cant. 

2. 	In vitw of the facts an4 circumstances of the casle,we cni- 

er it ai,ri.riate ti&.isp.•e of the ,reent application with a 

ójrectioi to the res*enients that the clairn5 of the alicnts raised 

in the oritinal application shall be consiiered by them in the li!ht 

of the pronouncement of the Hin'Ile Calcutta Hiçh Court ini the 
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afiresaid case. In case the r*3rents ile not give suc leenef it 

as clairnei iy the ap1icant6, they shall pass a ietaiieâ. reasine& 

and speaking .rder x.eiti.us1y after the rinouncernent ef the 

rer lay the Fih C,urt referrei to alive. 

3. 	CA is iis•seâ if as alive. N. •r4.er  as to c't. 
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Mjiirner(A) 
	

Vice -Cha irira (J) 

KN 


